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Shri Hari Vishnu Kamath: Sir,
with regard to your ruling which you
were so good to give a minute earlier,
you observed that you were bound by
the decision made two days ago that
both these Bills should be taken up
today. May 1 be permitted to say
vou that we were not then aware of
the position with regard to the suspen-
sion of the rule that might come up

today. Nothing was said about that
then,

Mr. Speaker: Well, I am bound by
the deczision of the House.

The question is:

“That the proviso to Rule 66 of
the Rules of Procedure and Con-
duct of Business in Lok Sabha in
ils application to the motions for
taking into consideration and
passing of the Emergency Risks
(Factories) Insurance Bill, 1962 be
suspended.”

The otion was adopted.

13.19 hrs.

EMERGENCY RISKS (FACTORIES)
INSURANCE BILL

The Minister of Finance (Shri
Morarji Desai): I beg to move:

“That the Bill to make provi-
sions for the insurance of certain
property in India against damage
by enemy action during the period
of emergency, be taken inio
consideration.”

Thig Bill, like the other one relating
to goods which has just been moved,
is based on a similar scheme which
was in existence during the last world
war, but have igtroduced a few
changes in order to provide for the
developments in the Indian economy
since the end of that war, The main
change which has been made is that
in view of the growth of our mineral
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oil industry in recent years and the
somewhat special position and import-
ance of the tea industry in Assam, we
are ncquiring the power to provide, in
case it becomeos expedicnt or desirable
to do so, insurance cover in respect of
the plant. machinery and equipment
of the oil companies or the standing
tra crops. as the case may be, in
additien to any other insurance which
may be available in the normal course,

The B:ll, Sir, is of particular inter-
est to the people of Assam, who have
been understandably anxious that we
should take all reasonable steps to
provide for the safety of property
located in that State, which may be
exposed to the risk of loss or damage
as a result of enemy action, but the
problem is really a national one and
it has to be tackled on that basis. I
am glad to be zhle to tell the House
that there has been widespread appre-
cialion of this fact and that there is
no tendency on the part of any one
concerned with this scheme to look
upon it as one which is of merely
local interest.

The notes on clauses are fairly
detailed, and are intended to explain
as cogently and clearly as possible the
basic outlines of the scheme with
which thig Bill ig concerned. 1 will
not. therefore, waste any time in deal-
ing with minor points, It will be
more useful, if I were to refer instead
to certain major question of policy
arising out of the present scheme.

We have made it clear in this Bill
thut Government property is not in-
surable. The reasoning on which this
exemption is based is that Govern-
ment, unlike any other private owner
of property, will be in a position to
bear the risk of loss or damage, as
and when it arise:s I should, how-
ever, like to point out for the informa-
tion of the House that this exemption
in favour of the Guvernment is avail-

able enly in respert of factorics or
otr - - roperty which is departmently-
ov. 3¢ and  tha: t© autonomous
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public sector undertakings and enter-
prises will, according to the scheme of
this Bill, be subject to the same
burdens and be eligible for the same
rights as other units in the private
sector.

We have deliberately taken this
decision, as it will not be appropriate
or desirable to introduce any element
of discrimination as between public
sector units which are intended to
run on commercial and business
principles and other private sector
undertakings with which the public
sector undertakings may in fact be
competing in a number of cases. The
implication of this decision, as the
House will appreciate, however, is
that the burden of the insurance
scheme will be shared by the public
and private sectors alike, and there
will be no distinction as regards this
matter, between the two sectors,

I would like to indicate at this stage
our intentions regarding premium
rates. The considerations which have
been mentioned in relation to goods
insurable under the Emergency Risks
(Goods) Insurance Bill, 1962, which
has just been moved, are equally
relevant in regard to the factories and
we have given notice of two amend-
ments to indicate the ceiling rates
which will be operative and have
beyond which premiums cannot be
levied in any circumstances. Within
these limits, we shall try to fix rates
which will not exceed in any case two
per cent per annum in the case of
factories and three per cent per annum
in the case of inland wessels, but
before arriving at any final decision,
we shall, I need hardly say take into
consideration any views which may
be expressed in this House,

Sir, a scheme of insurance like this,
prepared within a few days and
brought inlto force immediately,
because the cirmustances demand such
a course, is bound to add very consi-
derably to the strain on various per-
sons who are concerned with it as
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administrators or contributors and
bencficiarics. We are fully aware of
the complexity of this problem: and
the Oriental Fire and General Insur-
ance Company. which is going to be
“our agent, will be making adequate
arrangements for the persons who are
liable to take out policies of insurance
under this Act. to get any information
or clarifications which they may neea
and to pay the premium and to
receive the policies or other benetits
without inconvenience or delay. As
far as the contributors and bene-
ficiaries themsclves are concerned, |
have every hope that they will conti-
nue to offer their co-operation to the
Government and to the authorities
administering the scheme fin this
endeavour to protect our industry and
{rade from the consequences or
enemy action.

1 would like to conclude, if 1 may,
with an appeal to all those, who are
liable for insurance under the present
schemes of insurance, to extend their
co-operation particularly in maintain-
ing or reducing the price line, in spite
of any additional burden which the-n
schemes may involve,

Sir, 1 move,

Mr  Speaker: Motion moved:

“That the Bil] to make provi-
sions for the insurance of cer-
tain property in India against da-
mage by enemy action during
'!he period of emergency be taken
into consideration.'

So. both the motions are now be-
fore the House.

Shri Prabhat Kar (Hoogily): M.
Speaker, Sir, I welcome both these
two Bills. These two Bills are nu-
turally a corolllary from the exist-
ence of the emergency situation in
India due to Chinesc aggression.

So far as the provisions of these
Billd are concerned, they are more
or less like the provisions in the old
Bills that were passed during the
Second World War. So far as the
other points about how the goods,
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factories and plants are to be insur-
ed are concerned, they are almost the
same,

The only po.it st I want to sug-
gest is this, Under the two Bills that
are before the House, the Govern-
ment will apparently be the agent
who can entertain and issue insur-
ance policies. It has been just now
mentioned that the agents will be the
Orienta] Fire and General Insurance
Company. 1 am glad that this has
been given to them because it is a
subsidiary of the Life Insurance Cor-
poration of India I have seen from
the Pres; that warious other private
companies doing general insurance
are making efforts gaying that they
should be given the agency. It is be-
ing said that it wlill not be possible
for the Life Insurance Corporation
and its subsidiary. to cope up with
the situation. I know, so far as the
Oriental Fire and General Insurance
Company is concerned, it has long
experience of general insurance, and
this being the subsidiary of the Life
Insurance Corporation, it is quite fair
that it has been granted to them.
Under no circumstances, this agency
should bhe given to any other com-

pany.

Another point I want to stress in
this connection is, so far as the valu-
ation of the goods either in transit
or in store in factories is concerned,
already there must be in existence
certain fire insurance and general in-
surance policies taken out on them
with private insurance companies. It
is a well known fact, so far as the
functioning of general insurance to-
day is concerned, that valuations are
inflated and t here are other mal-
practices also. I would like that in
the case of war risk infnrance the
Government should have its own
valuer or assessor and the goods
should not be taken at the same vnl‘ue
as piven by the private companies
without proper verification. Proper
elens should be taken by the Gov-
ernment in that regapd.
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So far as the provisions for com-
pulsory  insurance are concerned,
goods of wvalue to the extent of
Rs. 50,000 have been exempted and
anything more than Rs. 50,000 in
value must be compulsorily insured.
No doubt, there is an option given
that it may be insured o~ it may not
be insured, but in the case of these
goods being hypothecated {o the bank
they must be insured. Whatever
goods are hypothecated te the bank
must be covered by war risk insur-
ance,

Shri A, P. Jain (Tumkur): It is
open to the bank.

Shri Prabhat Kar: It is true, But
I woulg suggest that from the day
this particular Bil] will come into ope-
ration, the banks should not accept
any hypothecation of goods unless they
are covered by war risk insurance

So far as the other provisions are
concerned, 1 am in complete agree-
ment with those provisions. So far
as the premium is concerned, they
have stated that it is not possible at
this moment to say whatl the per-
centage will be but the maximum
limit will be three per cenrt. It is
not the intention of Government to
raise finance by passing this Bill and
enforcing compulsory ingurance. So
no one need misundersiang the in-
tentions of Government that by pro-
viding compulsory war risk insurance
they are trying to raise money for
war purposes. Therefore, these two
Bills are very very necessary at this
stage. So far as the implementation
part is concerned, it should be done
by a Government agency, not by
anybody ¢lse. I am sure, Oriental
General and Fire Insurance Com-
pany will function well as an agent
of the Government in this matter.

Government have* stated that the
risk covered will be 80 per cent of
the insurable wvalue of the property.
We cannot expect anything more
than that from this scheme The risk
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which Government are taking in this
matter is a welcome one. So far as
the duration of the policy 1s concern-
ed, it may change from time to time.
One cannot say with any certainty
as to how long the war risk insurance
scheme should continue.

Lastly, though these Bills are be-
ing passed and they are neressary, I
am quite confident that there would
be np ocvcasion to take advantage of
this scheme, because the enemy will
not dare to damage any ol cur goods
or factories, So, our production will
not in any way be hampered by enemy
action.

Shri D. C, Sharma: How do wyou
say that?

Shri Prabhat Kar: There will be
no oceasien for anyone to suffer as a
result of enemy action, particularly
the production of goods with these
words, I welcome these Bills.

Shri Narendra Singh Mahida
(Anand): I welcome both the Emer-
gency Risks (Goods) Insurance Bill
and the Emergency Risks (Factories}
Insurance Bill. They are welcome and
necessary — nieasured gduring this
cmergencey. 1 am glad that the Fin-
ance Minnister has included insurance
companies both in the public sector
and the private sector jor this pur-
pose.

Here 1 have a suggestion to make
to the Government. While it is a
good thing that they have included
both goods and factories under these
Bills, it is necessary to cover agri-
culture and cattle also, We should
pay our attention not only to the in-
terest of the businesg community but
to the welfare of the agricultural
class as well. I am glad thal the tea
plantations in Assam will be covered
by this Bill, as stated by the Finance
Minister.

In a major war, it is very difficult
for Government to protect everything.
So, it is a good thing that important
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industries and factories wil] be cov=
ereq by this scheme. Therefore, it
is a welcome measure. I am also
glad that, unlike many other Bills,
this is a applicable to the State of
Jammu and Kashmir.

A persual of these Bills will dis-
close that very wide powers have
been taken by Government in their
hands. Of course, they are very
necessary in this emergency. There
are clauscs in the Bill for damages
by explosion, scotched earth policy
etc. which are welcome.

It is a good thing that a Bill has
been brought forward in respect of
goods insurance. Normally, in peace
time, Government never undertakes
such measures. During war time such
measures are inevitable,

Cuniing to goods insurance, I fail
to understand what the total amount
involved would be. Though there will
be a consolidated fund, what the

amount will be is not mentioned
here,

I enquire from the hon. Finance
Minister what amount will be in-

volved in it. I know from the finan-
cial memorandum that a sum of
about Rs. 1.5 lakhs will be spent for
each of these, The cost on both
these is a separate item and, I think
that if they are brought together the
expenses can be lessened.

As far as the factories are concern-
ed, I learn that they will be covered
in the urban as well as in the rural
areas. I also observe tha' measures
have been taken to inspect these
factories and to see that they have
proper methods of estimation. I also
know that those factories which are
under construction will also be cov-
ered by this scheme.

So, on the whole I welcome this
Bill and give my whole support as
also of my party.

Shri A. P, Jain (Tumkur): Mr.
Speaker, Sir, the two Bills now un-
der discussion in the House have
come very timely and like the two
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previous speakerg I welcome both
these Bills. They are an absolute
necessity for the war conditions
through which we are passing. In
fact, a few days ago when I was in
Assam some businessmen saw me
and complained that the banks were
shy of advancing credit and that un-
less there was a scheme for the in-
surance of goods against war risks
the banks will continue ig feel shy.
I conveyed these feelings of the
Assamese to the hon, Finance Minis-
ter and I must congratulate him on
the promptness with which he has
brought forth these two very desir-
able measures,

13,37 hrs,
[MRr. Depury-SPEAKER in the Chair.]

1 also welcome the assurance given
by the hon. Finance Minister that
the coverage of the insurance risk
will not be useq for raising taxation.
These are purely jnsurance Bills and
are not meant to raise money for
governmental expenditure,

These Bills cover certain types of
properties. The Bill in respect of
factories covers factories and the de-
finition, of ‘factory’ is fairly gcom-
prehensive. It can be extended ‘o
mines and the necessary implements
connected with mines, It can also be
extended to tea gardens and it can
cover inlang wvessels too. The other
Bill in respect of goods insurance
covers goods for sale and goods in
transit. That is good suv far as it
goes, but war is a national emer-
gency and anything that occurs dur-
ing war through an attack of the
enemy as also any loss which occurs
on account of that must be shared
by the nation at large. It is on this
principle that these two Bills have
been formulated,

The hon. Member who preceded me
referred to agricullural crops. Be-
sides agricultural crops there are two
other types of properties, namely, ro-
sidential houses and shop buildings.
I know that there are some obvious
difficulties in framing a more com-
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prehensive scheme but under this
emergency we shall have to dp it. In
the definition of ‘war risks' is includ-
ed precautionary or preparatory
measures taken under proper autho-
rity with a view to denying facilities
lo the enemy. That 1; what is popu-
lorly known as  the ‘scorched earth
policy’. This ‘scorched earth’ policy
may apply to tea gardeng as also to
a small farmer  Moreover, our cities
may be bombed. Many of our im-
portant cities, like, New Delhi and
Calcutta and many more, are within
the bombing range and one cannot
rule out the possibility of residential
buildings and houses being destroyed.

The hon. Finance Minister carries
a big burden and I hope that he will
have the big courage to carry this
big burden and bring forth at the
appropriate time another scheme of
war risks insurance which will cover
agricultural crops as also residential
houses and shop buildings.

Shri Narendra Singh Mahida: And
cattle wealth also.

Shri A. P, Jain: This ig nothing
new that I am saving. In the Second
World War, in the UK., I under-
stand that a much more comprehen-
sive scheme of war risks insurance
was undertaken, and it covered risks
in respect of the residential houses
and shopping buildings. I do not
know whether they covered crop,
agriculture was not so important in
the UK. If I am permitted, I would
like to make g practical suggestion
that the Finance Minister may make
a beginning with the big cities, be-
cause it is the big cities which are
more susceptible to bombardment
from air, and he may select big
citics. say, cities with a population of
a lakh and over, He may exempt
small buildings, just as he hag made
an cxemption in the case of small
business, and all the buildings over
and above that wvalue may be com-
pulsorily insured, so ihat in the event
of a bombardment anq some of the
buildings being destroyed the losses
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may be shared by a larger section of
the society.

There are one or two things about
this Bill which I would like the
Finance Minister to explain. I refer
to page 5, clause (c)—of the Factories
Bill—which says that “payments due
under a policy of insurance under
the Scheme may be postponed to any
time before the expiry of one year
from the date - on which this Act
ceases lo be in force, or, subject to
payment of interest at the rate of
two per cent, per anmum from the
expiry of the said year, to any later
date™ I have not been ahle fully
to appreciate the implications of this
clause, People take out insurance so
that in the event of suffering a lass
they may be able to make good the
loss immediately. If it is to be post-
poned till one year after the expiry
of the Act, or if it could be postponed
still further, though subject to pay-
ment of a small interest, then the
main object of insurance is gone.

It we look to sub-clause (3) of
clause 1 we find that this Act “shall
remain in force during the period of
operation of the Proclamation of
Emergency issued on the 26th Octo-
ber, 1962 and for such further period
as the Central Government may, by
notification in the Officia) Gazette,
declare to be the period of emer-
gency for the purposes of this Act”.
It is not only the period of emer-
gency which wag declared on the
26th of October 1962, but the Gov-
ernment has further power of enlarg-
ing this period of emergency.

Mr, Deputy-Speaker: The hon.
Member's time is up.

Shri A. P. Jain: All right, Sir, I
will try to hasten.

Now, I would like the Finance
Minister to explain what he really
means by it. Because, any delay
caused jn the payment of compensa-
tion would defeat the scheme,

It is troe that the Bills are a very
beneficial measure, But the real in-
surance against war risk is the pre-
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paration for war. We cannot rule
out the possibility of bombardment.
Ly iwcel, most of our wwwns are sus-
ceptible to it; they are within the
bombing rangc of the airfieldsd in
Tibet. We are going to have a pro-
longey and ditficult period and, there-
fore, we must be prepared for the
worst. We are placed in g somewhat
disadvantageous position, for the
Chine: > territory of Tibet across the
Himal:yag is practically uninhabited.
We cunnot retaliate air bombing by
ar bombing, Perhaps to some extent
we can do it by cutting off their line
of transport and by bombing the army
concentrations, But we will certainly
be in a disadvantap ous position.  So
1 take this upportunity of pressing
upon the Finance Minister to give
special attention to the  Air Force.
We must build up our Air Force. We
musi have a larpge number of fighters
and hombers, particularly fighters, so
that in the event of the Chinese re-
sorting to aerial warfare we may be
able effectively to combat them and
save our cities. The fighters have
never been able to provide full pro-
tection to the cities, but nonetheless
situated as we are we must raise pur
fighting aerial power s0 as to reduce
the damages on account of any
aerial attack from the enemy.

ot @ (@) - JaEs T2,
F A o oAt o (Br)
g7area fam AR gt foem (7349)
Zuarea fae, ¥ foFT 47 § & goepr WA
FIATE

94 FIT F qTE ¥F 7T AT ATAY B
frgmasmardgaa e =
T N T a9 § qg, T, San fE
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grepd afrad G wEad $oza
et & qz7 ¥ w=3 ardew § 1 Tl
7 mradta wrzaq (wfwer €1 =
2T g Afew AT Amr A7 3 -
arat & foaar i 297 & amT A
A& § |

Insurance Bill and
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W (a9 & 99 <, @™ o,
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Page 8, clause T—

“Provided that the Scheme shall
not restrict the carrying on of
business as aforesaid by any per-
son, if and so long as the walue
of all goods insurable under this
Act which are for the time being
owned by him within one and the
same Presidency town or district
in the course of that business
does not exceed fifty thousand
rupees.”

TaFr g gg & fa wre me oo e
¥ gwe fam &1 & i@y AvTay AR AW
g Yo I H AR AT FIRT &7 & A
FEHT AW FTE@ET FR0 O SF W
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ag Yo EAX H AYF FT g A1 THAI
TR FAT AP 1 Al " ud)-
Foaia A & AT T @R H qE
T T AT § AT IEHITHEIT
FTAT TFAT AT AFY | W7 IART T
FIAT T3 G A OFHFCAIA qATH 97
w7 @R Amfal 9 F@ wHEd
T | F OF JEEIW AT ATEET E |
ot @ ¥ afam 9@ A A
SHR FET qEAT g A1 39 A 0%
eeE & @i ft ey I 9K a9
Tmy FEa & 3971 S ag enTa
s @ w32 ¥ uF faw ¥ gAe A w
IS ¥ AT 9T FOAT g Arg 7 faer
oF A A @1 W 7 = w7
Trfed fF @ Oa7 33 & 20 TET T4 )
W ogEe § o adsE & W
ag g fear s @ e wea
grar fr ag swOror uw § w2z 7 o
frr Fgar a7 v 7 AT
T g7 59 9@ 77 frar s e
UF 2 A 799 T R T AT wT
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“A person against whom a

determination is made under-sub-
section (1) may, within the period
specified in the Scheme, appeal
against such determination to the

Central Government whose deci-
sion thereon shall be final”

Hgd TaAAHT TF HrATTE qEL T 0
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Shri Bade: I have to speak on two
Bills.

Mr. Deputy-Speaker: Everybody
ha; to speak on two Bills; not only
vourself,

Shri Bade: Only five minutes?

Mr. Deputy-Speaker: Yes.

Shri Bade: That was not decided
by the House.

Mr, Deputy-Speaker: Three hours
have been allotted. We have to take
up Non-official business. The hon.

ST fF ®Igae B0 1 3EF FIT A
afta AE 2 g, wif A afe
fordt st 78 Tar T g | Tw A g
g gifes w2

T™E g% [WH ag  WiEeW ¢ fF
HId TIHE FF 92 TA KA H aqd
AFdt & | 39 S U g WETRT
g .
Page T—

“The Central Government may,
by notification in the Official
Gazette, add to, amend or wvary

any Scheme made wunder this
Act” .

I T 7 TAAEE A1 AEE G
al ag I R &1 AL FT AT, TR
THT T TN AW TAF 0T FT aHA
dfF a8 FPEE TR S1 aEeE
t @feT = At & s\ F  anm
Efgfie araar At =rfed o

I F AT 98 TIA B IHAA

“‘“goods” means any materials,
commodities or articles and
includes materials, commodities
or articles used in or for the cons-
truction of any ship up to the
time at which the ship after cons-
truction is launched;”

(The Bell rings).

Mr. Deputy-Speaker: There are
about 10 speakers. Five minutes

each.

Member knows it.

Sty ;g9 W AT F A H AN
$HAEE &7 TE ¢ IW A e
SggH g aifa & Hi WA a% #
AT § Hfer A FigT A o9 3w
FEALT B A wrf & 5 wr A
gl a1 w41 wgEg A A ¥

F2rE F a9 7 A F OF W
I 3 whise A9 oAt S 8, 59
THT T gfz oF arfaAt S=Ay £ o7
IN W LEiE 79 w1 afasm v
AT F IH AT AW FIATE

WEr a% SO F are § griawd
g & 7 @y fr g g e
A &1 fAag @R wa g 9%
dFedT OFe & A7 ff wdr & WK
qgl W1 FAOS gh @1 AT F arer
ZT 1 39E are T FWT FCAT TELT
2 | = afz araErdr &1 9 91 gawr #1
gifaew 781 & | & 7 qade WH TEH
wR g fefigde 2 #et & W ¥ F
gaifa =7 Rt WK 39 & AW &Y
#Ha agr 1 gl 74 AERY 9 AR
& g wear AT ar &% e o gfE
" wfus vy 2 Ad @ & @i d
AT wfaF T Fga ge & @ Ml fa=i
FT T WE! F A FHGT FI@T § |
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Mr. Deputy-Speaker: These Bills
pave to be finished today. We will
20 on till 3.55. We will take up Non-
afficial business at 3.55. The House
will sit till 6.30,

Shri Bade: Five minutes is too
short.

Mr. Deputy-Speaker: I have to
accommodate all Members. Members
will have to co-operate.

Shri Himatsingka (Godda): Sir, 1
welcome the two Bills which have
been introduced. On account of the
Chinese aggression in Assam, the
bankers had definitely intimated their
constituents that unless some sort of
insurance was introduced, they would
not be uble to advance monecy. There-
fore, it is very right and proper that
these two Bills have been introduced,

In the Factories Insurance Bil!, the
defintion of factory does nol cover
plantations.  But, power has been
taken by clause 17 that it will be ex-
tended to standing tea crops. In this
connection, 1 think another fuactor
should be taken into account. As has
been suggested by the bankers, banks-
advance money on tea in prospect.
They go on advaneing money for be-
ing utilised for six months from De-
cember till about June for being paid
to labourers when the tea grows, that is
io say, tea in prospect, that is hypo-
thecation of tea that will be grown.
Some sort of insurance will also have
to be provided for such advanced by
the banks to the tea planters. If that
= not done, if the banks do not ad-
vance money for such kind of neces-
sities of the tea planters, there might
be difficulty in carrying on plantation.
T have not been able to see whether
that is actually covered by the clause
or not. But, if it is not, T think that
under clause 17 power should be taken
by the Government to insure such ad-
vances also against risk.

So far as the rates are concerned,
it has been stated very clearly. and I
think rightly, by the hon. Finance
Minister that it will not be used for
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the purpose of raising finances as a
flscal measure, but it is really to in-
sure against possible risk and that the
rate will be perhaps fixed on the basis
of the amount of risk involved at an
particular time. "That is only proper.
Care should be iaken that the rate
may not be very high. Otherwise, it
will affect prices. If the rate be high
on goods and factories, that would
have to be added to the price of the
goods that would be produced and that
would be sold. That would rather
force a rise i piices.  That fuct a'so
should be kept in view in fixing the
rate,

One other thing needs clarification.
As | read the definition of emergency
riske under clause 2() (i) it includes
action taken by an cnemy or action
taken in combating an efemy or in
repelling an imugined attack by an
enemy. The other clauses refer to
destruction of goods or of factory by
any of the actions, explosion of fire
and measures” taken under proper
authority,  etc. Assuming that a tea
garden is oceupied by the enemy, but
the goods are not destroyed and the
tactory is not destroyed, I take it that
thut risk is also covered, Because, so
far as the owner is concerned, he lases
conirel over the property. He loses
the property for the time being so long
us it is nol recovered. 1 take it that
that is also a risk arising from action
by the enemy as we find in sub-clause
(f)(i). If that is covered, I have
nothing more to say. Otherwise, that
also should be included as une of the
rislks to be covered because that is one
of the items that banks will certainly
expect to be covered against. Other-
wise, they will not advance money.

Shri B. R, Bhagat: What risk should
he covered?

Shri Himatsingka: If the enemy
occupies & factory or a tea garden
and the owner loses control over that
factory or tea garden. The tea is not
destroyed; the factory is not des-
troyed. But, the owner loses control.

Shri Morarii Desai: That cannot be
helped.
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S.:0i Hunmatsingka: 1 am only sug-
gundng,  Wwielser it can be helped
or cannot be helped, I do not know.
Whether that is covered by sub-
clause (f)(i) or not is a thing that
should be taken into consideration,

Shri Morarji Desai: He will get it
back some time.

Mr. Deputy-Speaker: Shri  Kashi
Ram Gupta.

Shri Tyagi: May I request you to
read out the list which you have got
so that those who are not in the
sty o

Mr. Deputy-Speaker: It is only for
my guidance.

Shri Tyagi: 1 would like to know.

Mr. Deputy-Speaker: Whoever
catches my .cye will have the chance.

Dr. L. M. Singhvi: I hope 1 will
catch your eye.

sl wEt W o (FFaT)

FITA AGRT, T4 AT Tad1 T @1
FTTA Z0 HA I, T AT AAT wEEM
F AR TAAC 2 1 TEAT a1q a1 9g fw
S oz4LAqr fwwa (T34) WA
faa g M F a3 c L gar T W 77
faar g & —

“Provided that the Scheme shall
not restrict the carrying on of
business as aforesaid by any per-
son, if and so long as the value
of all goods insurable under this
Act which are for the time being
owned by him within one and the
same Presidency town or district
in the course of that business
does not exceed fifty thousand
rupees.”

az W ugAn &0 2 3w ¥ gwafag @

A7 3\ ¥ faar gm g —
"....after such date as may be

specified in this behalt by the

Central Government by notifica-
tion...... shall not carry on busi-

ness,” ¥§ T a4 4g 2 5
Yo,000 § #H FT g #O FE@T
paz fagdq @ #0 FT aFar @
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afew 39 &1 $9W  FOAT FA0
o1 sTeTAfa § 39 ¥ a8 wifg< gar
fFm AT damrgrm o ag 39 &
T gRr | OE eafA 3T ¥ AT
faeedt & & ag Soa¥s & & @
o7 78 37 97 AfFAarr agr grm
7 TaTed W TS e fgAEmr |vgarn
§ & a8 7w & wafag @1 7 w@r
STE |

@ A a2 2 5 S oagw @
afﬂ? Eﬁﬂ' g 92 TH Yo,000 FI 3T
§ T8 W & FIF F1 Yo,000 A TF
fetrzT & Hiwr Tt § &7 A1 AT awT
T ATAT ¥ I OFT IH F weAeq A8 &
7T ART WA GTHT AT Yooo FT WY
oA i oT@ F FAT QU AAT AT
AT 1 FHAY g9 W AT Haee
o wifed &% =R ¥ o 939 394
g smardm T & A7 ag I
&I A HU FT |

WZr IF ®EAT § AW g WA
fAge ¢ 15 mil @& A g27ew
Fo1 & AEl H A GRlT § I
gria giAn 9ifgd, § 39 & 9r3 faie
# § #ifE wial & 9 wE E q G
AT gEET &= g & | omir g
HY Qo fie 7 Fg ® 4 fF 73 T2
g ¥ wEI & WY AT SilEd o
M A T T 1 S §1AG § F0F
GiFT BT Gt A § o 8, ad &
it & w3\ & o afs Ro-3e
AR B AT 97 § WX Ig FAA
afed fF = #1 75 § w977 =7 707
1 wF &Y A §1 ag 97 & AT & AT
WE ¥ W OF FE 3T ANS F AT
g& & it Mg A T G E AT
¥ Gu1 3@ H q@AAL 1 e e
TE & 1 TH & ywTar @ mal § g
BT O gt & M wH G & fag
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T A FW A 5 AW OoTE Am
w73 @ af 39 ® fefestaa war
T¥ FT AHA, IT 9T fmaAr g T2,
a1 saETiE AE gRT ) AR FTE 2
f& oaar & 3o & 1 faw g9
4, 39 F1 0F g 9079 41 fF (74 a5
waTEr & T s fAan g, agifE
wig AT 43 qu g, awd AT g @
Y, 7oTE T W W G & v 9
afrr wrwr oY feafs sz g€ & 1w
737§ gATY 2T F A et 2 1 q@lwd
Si FH a1 w19 wAd A a4 far g,
Iq B &F & AT AEN FT AT AT
ZaT dr ag ofd ar fr fooger omrEi
Taram sei A A, o frem ¥
aTq #1 TE9 § aq F1 andt, arfE FEA
¥ oEer g1 At 1 var 537 faar
grovier ¥ fag oz fRas & 5 =g
Wl 9w (F 72 =9 g9 ag A
®! @, fog & aat & @ @7 Fet
RE ATAT FI TFAD 7 T

e 7 {sfga i am
fxr & 1 3w % faa & fF S mgmax
&, s &1 A e 9w § fear s
H’t‘(ﬂ'gww N oW TR
o 3, wfwy a9z & oA
2, aifs wEdhe 3 9rid7 gix 11w
wsefFry # fefesfmiz 78 som &,
g HAY WG 7 e fav § 1 59 wawar
¥ gsfeas o & A AT 9w &
TETH & A T AGTAT ¥ wwEey
TE FIAr LA, qiew ¢ HET TAHHE
& wvafers dvar smfed@

afe & oe 1 A &Y, FFwr w0
drar g, a7 @ 99 WA FTE AT,
W I F ofl B @A wwew W
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I n o 7 srar ¥ mfr v
faar ;a, sife et & a7 g7 219
E w7 foa Y wm Aty 97 sFT Ad
AT & 1 & fagew &vr wgar g fw
ZETdl § AY W qNd I AT A
d=n A A 8, W A A A
TY W AT | T IT FT AR 4 ARl
2T &, a1 A% we 4% g &, wafw
@t feam w1 wew g & afx
Rgral 7 37 ¥ mfww Adr faar A
¥ W el s ga T A A
W ¥ T T faw vd R, A oA
g7 SRl 9v, T &1 wrEnEr 0w, &,
T EAN &, HEIT F A wAR X
TR AT |Sifem |

Shri Tyagi (Dehra Dun): I heartily
welcome this Bill. In fact, it is in
response to the universal demand in
the area where there was risk recent-
ly, and 1 must congratulate the
Finance Minister on his having acted
so promptiy in response to the call
of the people.

There are certain matters which I
would like to emphasisé. In the first
place, premia have to be realised
compulsorily by law. So, one cannot
get away from the fact that the Bill
is a taxation measure, pure and
simple. If there were no compulsion
and it was left to the factories to
voluntarily insure, then I could
understand this measure; otherwise,
it is a pure and simple taxation
measure. As soon as you say that
every factory compulsorily shall have
to pay a certain premium, then it
becomes a tax.

L]

Also, 1 do not think that this Bill
should be treated only as an insurance
measure. And let us be quite
straight-forward with regard to this
tax. The tax has to be realised from
these factories, because compensa-
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tion is to bg paid to them in case
there is any mishap. So, this Bill
must be treated as a taxation
measure, Morcover, these factories
can be saved only by Government
expending a lot of money on defence.
So, it is not as if it is like an insu-
rance company which collects the
premia. ond whicih is waiting for an
acciden: «nd which pays the amount
only when there is an accident and
not otherwise. Factually speaking,
this is an insurance in respect of
which every day Government will
have to pay lakhs and lakhs of rupees
for defence purposes; therefore, Gov-
ernment will go _on spending on
defence every day, and the compen-
sation will be an extra cost to Gov-
ernment. Therefore, 1 say that
the Bill should be given a definite
and clear shape as a taxation measure,
and it should be stated clearly that
all these premia which are collected
will go towards defence. It is not
necessary to take the sanction of Par-
liament for the disposal of extra
funds. Those moneys should directly
ge into the Government exchequer
and shall not be returned. If there is
no war, and there is no bombing, then
the question arises as to what will
happen. It may be stated that we
have compulsorily realised premia to
the extent of crores of rupees, and it
may be asked how we can usurp that
money and where it will go, because
people were forced to insure and pay
the premia only because a scare was
created; and, therefore, that is a case
of extortion of money, unless we say
that this is a taxation measure, and
these moneys will go for the general
insurance of the whole country mean-
ing thercby that they will go towards
defence, and Government will incur
the expenditure on dfence out of these
premia collected, hesides the moneys
collected through other taxes, Over
and above this, if there is any risk
faced by any factory, damages will be
paid to it.
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Let us say also quite frankly that
Government sheuld not aet as an in-
surance company under this Bill, but
they should act as Government and
pay the compensation and also spend
the premia on defence, because
defence is the only security. Other-
wise, the difficulty will arise when
there s no risk at all, and there is no
bombing at all; and people may usk
ihat they were promised coverage of
the risk, but there was no risk, and,
therefore, what would happen to all
the premia collected, since no com-
pensation would then be payable to
them.  Therefore, let us say quile
frankiy thal as soon as the premia are
colleeted, they will directly go into the
exchenuer,

As regards the rates, I am afraid
that they cannot be left 1o Govern-
ment. It will be bad on the part of
Parliament to allow the discretion to
Government to fix any rates they like.
This .is more or less a taxation. I
was very much worried over it till
the hon. Minister spoke today, and 1
am glad that he has come forward
with an amendment., Otherwise, in
my opinion, the Bill was out of order,
and it was ultra vires the Constitu-
tion. But the Finance Minister in his
wisdom has already given notice of an
amendment whereby he seels to pro-
vide that the rate of premium will not
be more than 3 per cent. I think
that even 3 per cent is on the high
side. 1 can agrec o it only on the
cendition that all thesp premia rea-
lized will directly go into the ex-
chequer or the Government coffers.
But if it is to be treated as just an
insurance premium, if Government
takes over this function only as an in-
surance company, then 3 per cent will
be too much and too high, and to give
discretion to Government in  such a
caze will not be healthy.

Shri Himatsingka: Will it make any
difference?
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Shri Tyagi: If it goes to Govern-
ment coffers, it would be all right, be-
cause it goes to meet the defence ex-
penditure, and it is a sort of defence
expenditure.

Then, I quite agree with my hon.
friend Shri A. P. Jain that this should
be made compulsory, and food crops,
big markets and other things also
might be covered. But it may not be
made compulsory in the case of agri-
cultural or food crops, because per-
haps people may not like it; only those
who want to get the risk covered may
voluntarily pay the premia.

Clause 15 relates to the power to
exempt factories. This again wants a
little clarification. I hope the hon.
Minister will kindly make note of it
and clarify it to the House. What is
the meaning of exemption of factor-
ies? Under what conditions shall the
factories be exempted? Will it depend
upon their incapacity to pay? What
categorics of factories will be exempt-
ted? The hon. Minister may clarify
what he has at the back of his mind.

Clause 4 relates to employment of
agents. 1 hope that these agents will
not be like insurance agents, because
here the business and policies have
not to be canvassed. Insurance
agents get their commission because
they canvass for clients. Here, there
is no question of canvassing for clients.
The clients have been provided by
Parliament itself, and, everybody will
have to insure compulsorily. There-
fore, why unnecessarily have an
agency? If the intention is that some
insurance company will act as an
agent, then that is a different thing
altogether; otherwise, it requires
clarification, Why have agents?
Why not have Government officers
themselves? Why not have extra
officers appointed on payment, so that
they may be responsible for all types
of irregularities, for accounting etc.
directly to Government?

Then, clause 7(4) which relates to
the disposal of excess funds also re-
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quires a little clarification.
thus:

It reads

“If at any time the amount
standing to the credit of the Fund
exceeds the sum which, in the
opinion of the Central Govern-
ment, is likely to be required for
the making of payments out of the
Fund, the excess shall be disposed
of in such manner as the Central
Government may think fit.”.

Why? This is not necessary. Let all
that excess go to government coffers,
There is no question of Parliament
being consulted again, Even if they
have to pay extra, Government will
somehow or other pay the extra. It
is only paying to our own people.
Therefore, that is not necessary.

I hope the hon. Minister will clarify
these issues.

Shri Hem Barua (Gauhati): I wel-
come these two Emergency Risks In-
surance Bills becausc they are likely
to contribute to rectifying the econo-
mic instability that is overwhelming
the country today because of the
enemy knocking at our door. The
stringen{ situation was also brought
about by the stringency of working
capital due to the Reserve Bank rules
and all that.

The Finance Minister while moving
for the consideration of these Bills
also made a reference to conditions in
Assam. [ just want to make a passing
reference to those conditions. What
has happened because of the Chinese
knocking at the gates of Assam is that
there has been a deadlock or stale-
mate in the economy of the State, and
till now the economy of the State is
in the doldrums, to a certain extent.
Apart from substantial stocks of tea
lying idle and the failure of the tea
industry to confribute to our eco-
nomy because of the withdrawal of
financial assistance facilities by banks,
I would make a reference to another
cash crop, a dollar earner, jute. What
about jute? My information is that
at present 3 lakh bales are lying idle
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in Tezpur and around about. Be-
cause of the transport bottleneck and
the absence of insurance facilities, the
trade has come to a standstill. There
was a branch of the State Bank ope-
rating in a place called Karuputia.
This place is supposed to be the nerve-
centre of the jute industry. The
branch of the State Bank there closed
from 21st November to 2nd December,
because Government ordered a'l the
offices and banks to be closed in view
of the threatening aggression and all
that. Because of the very fact that
the banks are withdrawing their cre-
dit facilities which they used to offer
to the tea and jute industry, parti-
cularly these two dollar earning cash
crops are facing a sort of deadlock or
stalemate. This has been caused by
the absence of insurance facilities,

It is in this context, that I welcome
these two measures as  they would
contribute to stabilising our economy
to a certain extent. Besides this,
there has been a depression on the
stock exchange a'so brought about by
the absence of insurance facilities. In
the context of that circumstance, I
would say that these measures arc al-
ready delave:d. That is why there is
some sort of stalemate in our eco-
nomy, and the sooncer these measures
are adopted, the better for the
country.

There is a provision in one of the
Bills to insure goods carried by in-
land vessels. 1 was reading the UK.
War Risks Act, 1939. There they had
made provision for insuring ship
machinery also. that is, goods other
than the cargo that it carries belong-
ing to the ship, for instance, furniture
and all that. Therefore, the ambit of
these insurance measures ought to be
widened so as to émbrace all these
things so as to give a certain amount
of stability and security to the peo-
ple involved.

While there is provision for goods
carried by ship, there is no provision
in these measures for any insurance of
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goods carried by aircraft. We are in
a war and the air services will have
to be utilised for transport of goods
and other things. These should be
covered. I would say that there
should be provision for insuring even
agricultural products, even livestock;
or else there will be some sort of
difficulty.

My hon, friend, Shri Tyagi, has al-
ready referred to the premium rates.
When these rates are fixed, it should
be done in the context of some sort
of realistic appraisal.

There is a talk that this legislation
visualises the agency of the LIC. In-
siead of entrusting the agency to the
LIC, it will be better, as they did in
England during the last war years, if
we entrust this responsibility of
agency to the Board of Trade. 1 say
so because the LIC is already heavily
worked, and the Board of Trade can
discharge this responsibility better.

Another thing is about replenishing
the fund of insurance. This  will
come from contributions from the
Conzoliduted Fund of India. But I
feel there should be some measure
visualised so that we might go in for
taxation, if nccesary, in order to re-
plenish the fund., whenover occasions
arise.  And there will be occasions
arising like that. Therefore, 1 agree
with Shri Tyagi that it should be a
taxation measure.

I must congratulate industry also
because it is not trying to make war
profits. In spite of that this should be
a st of taxation measure, a taxation
measure that would contribute to our
defence fund,

Shri Sham Lal Saraf (Jammu and
Kashmir): T welcome these two Bills.
They are essential and important at
the moment in order to create a
greater sense of security in the
country.

Luckily, these Bills have followed
the Bill we passed yesterday with re-
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gard to personal injury etc. In that
Bill provision has been made for com-
pensating personnel engaged in the
war effort and others when they suffer
injury to themselves. It was natural
therefore that this cover should be
extended to other fields concerned with
the war effort, tactories, products of
fa-tories, raw materials, goods and so
on. It is good that the Finance
Minister has come speedily with these
Bills which wil certainly create in the
country generally a greater sense of
security as far as the war effort opera-
tions are concerned,

One or two hon. friends have sug-

gested that this should have been a
fiscal measure. I do not agree
with them. These Bills are pucely se-
curity measures. We must separate
security measures from fiscal measures
and not create confusion by trying to
mix up the two. As far as bringing
security is concerned, these two mea-
sures are very welcome,

It has been suggested that the cost
of insurance, that is, the premium rat:
for insuring material, factoriez  and
other units should be 3 per cent. or less
than 3 per cent. I would submit that
it should be a little less and should
not o beyond that.

There is another jmportant foctor,
that is what will be the ageney imple-
menting this legislation. Seme hon.
friends have suggested particularly one
insurance company. 1 wou'q submit
that in our country we have several
general insurance companics whosa
record is absolutely good. They are
in no way inferior to other companics.
Maybe one or more may have more
tunds with them and more assets with
them, but as far as their functioning is
concerned, some of them have done
pretty well and they can be compared
very favourably with foreign compan-
ies working here or outside {he coun-
try.

As far as the passing of these two
Bills is concerned, it has been made
absolutely clear that these will cover
war risks, and war risks have also
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been very nicely and well defined in
these Bills, Therefore, there is not
much to be said in regard to that.

This has also been made clear that
this measure will continue till the
emergency lasls or somg near date
which the Government thinks i neces-
sary. That should be agreed to.

As my hon. friend Shri Mahida ha:
said, this Bill, unlike some others tha
we have passed during this session,
will apply to Jammu and Kashmir,
the State from which 1 :om~ I hear-
tily welcome this, and aimn glad that
without waiting for that Stale or the
Government of that State i{p pass such
a legislation, Parliament is passing this
measure in such a way that it will
apply to that State also. I would like
to say to some of the doubting Thom-
ases with regard to the emotional
integration of that State with the rest
of India under the Constitution, that
this is how the State has come nearer
and nearer to the Centre and will ul-
timately come as the other States,
mavbe aflter some time. Thevefore,
from that angle also I welcome it,

I am glad that this Bi'l and the Bills
we have already passed would really
create an atmosphere of security in
the country which will ultimaie'y go
{o build ap the war effort and help
1, and help in ultimately throwing
out the enemy.

Dr. L. M. Singhvi (Jodhpuri: I hava
seen in these twop measures the under-
lying idea and the implied sugrcstion
that was contained in a question T had
tabled more than two or three woeeks
ago. Indeed, in my  humble view
these measures are somewhat belot-
ed, because they should have becn
brought immediately after the promul-
gation of the emergency in this coun-
try. We have known these measures
before in this country and therefore
there should have been no difficulty
whatever in bringing them immediate-
ly after the emergency was prcmul-
gated. Anyway, I welcome these two
measures, congratulate the hon. Fin-
ance Minister for bringing them bLe-
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fore the House during this session, and
express the hope that they would be
on the statute-book before we ad-
journ.

Under these two enactments, there
is, as is obvious, the widest conceiv-
able scope for delegation. We grant
these wide powers for discretionary
action to the Government ungrudg-
ingly and most willingly in view of
i{he present situation, but I ghould like
to express the hope that from time to
time the Government would not only
be responsive 1o suggestions from the
public in general and the hon. Mem-
bers of this House in particular, but
would also take this House into con-
fidence in regard to the various 1nat-
ters of detail in the administration of
these measures. I hope that the
power of Parliament, in spite of the
wide delegation of powers involved in
these two measures, would not in any
case be whittled down and T have
every hope that the Finance Minister,
the wise statesman that he is. will al-
ways see to it that he has Parliament
with him even in the scheme that he
formulates and puts into force,

I should like to say that the Mims-
ter's assurance that these measvres
will not be exploited as taxation mqa-
sures is a very wholesome one. 1
should like to sa. that this is an assur-
ance which is the fundamental under-
lying principle of such measures. ]
would strenuously oppose the sugges-
tion made by a couple of my friznds
here, and in particular the suggestion
made by Shri Tyagi that this should
be turned into a measure for raising
resources. This is an instrument for
bringing about stability, this is an
instrument for providing for the reha-
bilitation of those who may suffer on
account of the war situation, on ac-
count of enemy action, and therefore
for the State to try to exploit the situa-
tion for raising resources would indeed
be unthinkable and inconceivable in
my opinion.

I think that at the same time it
should be seen that the preminm rates
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should not be raised to an excessive
or prohibitive degree. It should be
the effort of the Government tn see,
in gpite of the fact that in the Bill as
originally introduced in the House Lhe
limitation about the premium rate was
not contained therein, to see to it that
a limitation regarding the premium
rate would be specifically placed, and
it would be placed not above two per
cent.

In my opinion, it would have been
belter if a single comprehensive en-
actment had been brought forward to
cover all war risks arising during the
period of the emergency, As it is, I
think that some of the words had to
be streiched, the definitions of sowne
of the expressions used in these mea-
sures had to be stretched to a degree
which does not strike us as happy or
sound.

Take for example the definition of
the wrrd “goods” introduced in  this
Bill. It appears it has been streiched
to an excessive degree when goods are
dofined as meaning any materials,
commodities or articles and includes
materials, commodities or articles used
in or for the construction of any ship
up to the time at which the ship afier
construction is launched. This defi
nition of goods is certainly one which
does not accord with the common
meaning which we give to the term.

1 should like to say in the end that
these wide powers which are granted
to the Government, particularly in the
matter of the framing of ‘he scheme
which finds mention in the Memoran-
dum on Delegated Legislation append-
ed to these Bills, should be excrcised
in response to the suggestion specifi-
cally made by the Membersz cf this
House, as I said earlier, as also in
consultation with the various interests
which are affected by these provisicne.
1 will take half a minute more.

I would also like to mention that
there are certain drafting infirmities
in these measures. In particular, I
should like to say that the definition
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of “enemy"” attempted in these two
measures is really speaking more con-
fusing and confounding. It is admitted
by all scholars of international law
that the enemy character remains
somewhat unsettled and undefined,
and even the attempt that hus been
made is foredoomed to failure and is
bound to be very inadequate.

Mr. Deputy-Speaker: He should ccen-
clude now. He said half a minute.

Dr. L. M. Singhvi: Thers are Mem-
bers who have taken ten munutes. I
am trying to finish, but certainly it
cannot be tailored in an exact fashion.

I would like to draw the attention
of the hon. Finance Minister to the
related UK Act, namely the Restric-
tion on Advertisements (War Risks
Insurance) Act, 1939. Although an
arrangement has been provided in
clause 12 of the Emergency Risks
(Goods) Insurance Bill, still a provi-
sion far an advisory committee such
ag was provided in the UK Act has
not been made.

I hope these measures will be effi-
cacious ag measures of stability, parti-
cularly in the case of those who are
unfortunately affected by the Chinese
invasion.

Shri P. C. Borooah (Sibsagar): 1
who!echeartedly welcome these two
very urgent and important Rills, and
I thank the hon. Finance Pinister for
them.

It would have been in the fitness of
things if these Bills had come a bit
earlier than now, because in the ab-
sence of this wvery necessary in-
surance to cover business, the borrow-
ers find it difficult to persuade their
bankers to lend them money, and as
a result already there is some disloca-
tion in the industrial and trade acti-
vities in the frontier State of Assam,
mostly arising out of tea finance.
The financing banks estimate the
prospective crop of the year and fix
the amount for advance against the
hypothecation of the crop in the
month of December prereding the
year of the working of the garden,
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For that purpose a schedule is pre-
pared for enabling the garden to
draw the money monthly. The gar-

dens go on drawing their money
from January to July. Without know-
ing whether the crop will come to
Caicutta at all or what the crop s,
the bankers advance money to the
cxtent of even Rs. 30 crores, every
year from January to June. The
difficulty of the bankers is this. Sup-
pose there is resumption of hostilities
in the Assam front or the production
programme is disturbed or on account
of the running away of the workers
of the garden or tea cannot be packed
or despatched or the despatched tea
does not reach Calcutta safely, in
such a case the bankers fall into a
serious position. Some of my hon.
friends who preceded me express
satisfaction that they have covered
the losses in tea. But it is of a capi-
tal nature. What abeut the working
losses. If this is not covered, the
bankers will find it difficult. I request
the hon. Finance Minister to consider
this question whether the bankers
will advance Rs. 30 crores without
any cover. It is not covered by tihe
present position in the Bill. In 1952
when the price of tea came very
much down and the existence of the
gardens was almost at stake the
Government came out with a scheme
of guarantee and the crisis was over-
come. Some such arrangement may
be made in the present case also.
That should be done without any loss
of time because this is the time,

from the middle of Decembher the

tea gardens need this facility. If that

is not available, there will be trouble

in the gardens which will affect the

product which is the highest foreign

exchange earner and there will be

other chaos in Assam by the non

payment of the wages Yo the labourers

in time. With these words, T support

the Bill and request the hon.

Minister to enlighten wus on that

5t go ®Wo ®im  (frm)
I WEYET, 5T aMT fAgTRl FT §
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Shri A N. Vidyvalankar (Hoshiar-
pur): Sir, there cannot be two opin-
ions that these are essential and wel-
come measures. My only regrey is
that they are not much more compre-
hensive. The idea is Lo see that the
businessmen and factory owners and
others in these areas conlinue to func-
tion properly and should not run away
due to panic. But there are other sec-
tions of the people who also require
protection and some kind of assur-
ance. Suppose the peasants lose some
of their cattle. There are persons
whose capacity lo bear the loss is very
low and they also require some kind of
help and prolection. So, | suggest that
we make twop kinds of provisions.
Where there are essential industries,
essential from the Government's point
of view or from the defence point of
view, in such essential cases  insur-
ance should be compulsory; in other
cases it should be voluntary. We might
make some provisions for insurance
on a  voluntary  basis. It is
not clear whether the banks would
get any protection under this insur-
ance. Similarly in the case of stand-
ing crops, there is no insurance, I
think some kind of voluntary provi-
sion for insurance should be made with
regard to the standing crops also.

My other point is that decisions with
regard to the rate system should be
placed at least on the Table of the
House. Some kind of control by this
House is essential. Similarly, some
kind of parliamentary control over the
whole business management should
be there. In these two Bills there is
no provision for this. 1 think some
kind of provision is necessary. The
annual reports of the business mana-
gements with regard to these two in-
surance measures should be placed on
the Table of the House, and some kind
of parliamentary control should be
provided for them.
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Shri D, C. Sharma (Gurdaspur):
Mr. Deputy-Speaker, Sir, this Bill has
been welcomed on all hands in this
House and I also extend my welcome

- to it. I feel that this is a Bill which
brings us very near the socialist pat-
tern of society. I also feel that this is
a measure of social insurance. I do
not know how people can confuse a
measure of social security with a mea-
sure for taxation. I cannot understand
that. I know there are certain coun-
tries in which there is insurance for
all, and I think in our country too, a
time will come when there is insur-
ance for all. But I cannot understand
how some people say that this is a
measure of taxation. This is a mea-
sure which gives a guarantee to those
people who are going to undertake
some kind of risk on account of the
war, a brutal war that has been start-
ed by the ruthless Chinese. This can-
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not be thought of as {ization mea-
sures.

I welcome the provision of com-
pulsion. The element of compulsion
will be extended to some other things
also, which are productive of social
benefits in the largest possible mea-
sure. I think something should be done
for the farmers. It is true that this
Bill is going to keep the wheel of
industry, trade and commerce in
motion all the time. But our agri-
cultural front should not be neglected
and [ would request the Minister to
bring some measure which can give
some kind of protection to the apri-
culturist, who ploughs the field, the
person who reaps the harvest. If
something cannot be done on a big
scale, at least there should be some
kind of a token measure, so that the
peasant can also work in the fieid. My
friend wvas saying that only big citics
will be bombed. Nothing can be far-
ther from the truth. When bombing
iakes place, villages, towns, urban and
rural citizens, will be involved. There-
fore, it is no use creating this kind of
distinction between big cities and small
towns. So, something should be done
for the agriculturist also. Of course,
so far as the factories are concerned,
this concession has been extended to
them.

I am glad that the Finance Minister
has given us the assurance that the
incidence of this insurance premia will
not fall on the consumer. 1 think the
consumers will be wvery thankful to
the Finance Minister for this. Regard-
ing rates of premia, there should be
a sliding scale and the optimum should
be resorted to in as few cases as pos-
sible. I hope the rates of premia will
be placed on the Table of the House,
so that we may have a look at them.

Tt is true it is not pbssible for the
Finance Minister to cover the entire
physical wealth of the country. But
I believe as time passes, emergency
or no emergency he will take mea-
sures to cover these thingg also.

I had an amendment, but I was too
late. T want to bring that amend-
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ment to the notice of the Finance
Minister. 1 hope he will be kind
enough to accept it, because he has
an open mind and I am sure he will
not turn down my amendment. In
the Emergency Risks (Goods) Insur-
ance Bill, in page 8, line 11, it has
been said *“does not exceed fifty
thousand rupees”. 1 submit that in
order to cover the small peasants,
small factories and all those things
to which hon. Members have drawn
the attention of the House, this should
be brought down to Rs. 30,000. I sent
an amendment to this effect, but
somehow the rules of procedure did
not permit me to move that.

In the Emergency Risks (Factories)
Insurance Bill in page 9, some . .ish-
ment has been  provided fo: those
who give false information 1 oelieve
this punishment is too meagre; it 1s
not deterrent. After all, woe ere
passing an emergency me:sure, but
when it comes to punishment, we
think in terms of normual times. It
says that the punishment will be fine
upto Rs. 5000 and imp <onmeni not
exceeding 3 months or noth. [ submit
that the term of impri snment «hould
be at least 1 wvear, if ot more and
the fine also should be cxtended at
least up to Rs. 10,000. After all, this
is going to deal with [actory-owners
and they are not people with slender
‘means. Therefore, wr should try to
upgrade these two things.

With these words, 1 support the
Bill.

Shri Morarji Desai: Sir, I am very
‘thankful to all hon. Members for sup-
porting these two measures fully. It
was said by one hon. Member that
the Bills are a bit “lated. It is
thought that the Bills should have
been brought within five or six days
of the emergency having arisen, I
have great admiration for the capa-
city of the hon. Mo ~r suggesting it;
I only =ay that I do not possess that
capacity. I have no doubt that some
-persons, when they do not have to
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foot the bill, can
capacity.

claim a lot of

There have been several sugges-
tions made, which will be borne in
mind, as 1 said before, whenever the
scheme is evolved and the premia
rates are fixed. 1 also propose to
accept the suggestion that the noti-
fication should be placed on the Table
of the House, so that the House can
have an opportunity every time to
consider it and give its views. There-
fore, there should be no difficulty in
exercising supervision over Govern-
ment as to what is being done as a
result of the powers given to it by
these two Bills so readily by Parlia-
ment.

It was sugpested that goods hypo-
ti.ccated, pledged or mortgaged should
he ecovered by  insurance. But  all
gouds have to he covered by insur-
unce, il their value is above Rs. 50,000.
A suggestion has been made by Shri
D. C. Sharma that the limit should
be reduced to Rs, 30,000, If it is the
wish of the House, 1 would have no
objection to accept it, 1 would be
entirely in the hands of the House.

Shri Ranga: Certainly we will sup-
port that.

Shri D. C. Sharma: The Swatantra
leader supports me. Now there
should be no difficulty about it.

Shri Himatsingka: Rs. 50,000 is
quite all right; it should not be
reduced.

Shri Morarji Desai: I do not want
to enter into a controversy over it;
that is why I said, if it is acceptable
fo the House, I shall accept it.

Shri Kashi Ram Gupta: Below
Rs. 50,000 it is not obligatory.

Shri Morarji Desai: Above Rs. 50,000
it is obligatory. But if the limit is
to be brought down to Rs. 30,000, we
shall consider it when the clause-by-
clause consideration is taken up.
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If hypothecation is not done and
all the goods are with the bank when
this comes into force, then the bank
can take it. I am quite sure that will
be done; 1 do not think there will be
any difficulty about it.

My hon. friend Shri Bade was say-
ing that when th goods are in transit
from one district to another district
and if the value of goods in one
district passes the figure of Rs. 50,000,
the liability to take out an insurance
policy will begin to operate. I do not
know what exactly is the difficulty.

Shri Kashi Ram Gupta: There is
no cxemption for goods in transit,

Shri Morarji Desai: It is difficult to
cover goods in transit. But if goods
in one district are worth Rs. 50,000
or more and in another district less
than Rs. 50,000, in one district it will
be covered and in another it will not
be covered. That is the scheme.

15 hrs.

Shri Kashi Ram Gupta: The limit
of s, 50,000 covers only stock in an
arca and not goods in transit. Goods
in transit can be in another district.

Shri Morarji Desai: If he wants to
cover it nobody is going o object to
that.

Then, my hon. friend Shri Barua
raised a question whether goods which
are transported by planes will be
covered, They will be covered if they
are transported by planes from
Assam,

We are also going to cover the tea
crops in Assam. Therefore, the ques-
tion about the banks' doubts and
difficulties in giving advances will be
solved. I am very sorry to have
found that the banks hesitated in
doing this. I am afraid it was not a
good action on the part of the banks
to hesitate in giving advances because
ithey were afraid of their money. In
the time of crisis everybody ought to
take risks and respond to the call,
and see that trade and business are
not disrupted. . 7"
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Shri D. C. Sharma: Only nation-
alised banks will do so.

Shri Morarji Desai: They will not
hesitate.

Shri Narendrasingh Mahida: Why
only Assam, why not Kashmir?

Shri Sham Lal Saraf: There is no
such difficulty in Kashmir.

Shri Morarji Desai: I am sure the
bankers will now, in view of this Bill,
sce that the difficulties are removed
and tea estates receive their advances
as promptly as they were receiving
before.

My hon. friend, Shri A. P. Jain,
said that the payment of the amount
should be made immediately and not
within one year as it is provided here.
How can any claim be paid imme-
diately without making any verifica-
tion? Therefore, within one year, as
it is fixed in the Bill, if the payment
is made, 1 think it is quite proper.
It is not possible to do it immediately,

It was argued by some hon. friends
that we should also cower agricultural
crops everywhere, and in some cases
houses also in some cities. I do not
think that these two fall within the
scope of these two Bills. But if it is
said that I should consider that I will
certainly consider that. I have con-
sidered that so far and have not
thought it proper to cover them. If
I am able to change my view in future
and I find that it is practicable to do
so, we shall certainly consider it. As
it is, we are not able to have any
scheme for covering agricultural
crops. An experiment is being made
in the Punjab, and when that experi-
ment is succeeding or is found to
succeed perhaps we will find out a
way how to do this.

It was also st;ggested that cattle
ought to be covered. Sir, everything
cannot be covered. Then, why should
all men not be covered, I do not know.
All these things become difficult. It
is necessary to see that trade and
business and factories are not dis-
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rupted, because the life of the country
depends much on them, the economic
condition of the country depends much
on them, and therefore these are
essential things which ought to be
covered. That is what we have done.

Sir, I am again very thankful to
the hon. Members in this House for
giving prompt consideration to these
3ills, for waiving the rules and for
giving full-hearted support to them.

Dr. M. S. Aney (Nagpur): Sir,
before the hon. Minister sits down I
want him to give some clarification
on one small point. I want to invite
his attention to the definition of
“emergency risks” given in sub-clause
(fy of clause 2. It is said here:

‘(1) “emergency risks" means
such risks arising from—

(i) action taken by an

thut one can understand. Then it is
said:
“....or action taken in combat-
ing an enemy:..... 2

That also one can understand. But
afterwards it is said:

“....or in repelling an imagined
attack by an enemy;”

That also we can understand. But
by whom? Supposing it is an imagin-
ed attack by an enemy, the repelling
must be by persons authorised by the
Government. I1f somebody else
imagines an attack, then it is likely
tn create some difficulty. The word-
ing should be made perfectly clear.
The wording here is: “or in repel-
ling an imagined attack by an enemy".
This should be done only by persons
who are authorised by the State or
under orders of the State. If there is
an attack like that, of course, that
can he taken as coming under the
definition of “emergency  risks”.
Otherwise, Sir, somebody else might
be able to create some mischief. I
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think such an amen..aeat is neces-
sary here and it should be only by
persons authorised by Government.

All others should be excluded from
this.

Shri Morarji Desai: Sir, if my hon.
friend, with his usual keenness which
is almost extraordinary and worth
emulating by everybody, has pointed
out something which shows that some
advantage will be taken by somebody
because it is not specified here by
whom the action is to be taken, natu-
rally it means action taken by Gov-
crnment or any person authorised by
Government. But in some cases it
raay Lo possible that some private
citizens may find that they cannot
wait for any authority from Govern-
ment and some action is required to
be tanken by them at that time. In
such cases, if the Government is satis-
fied about it thev will also be cer-
tainly covered. Why should they not
be covered? They should be covered
it Government accepts them, not
otherwise.

Mr. Deputy-Speaker: We shall take
up the Emergency Risks {Goods)
Insurance Bill first. The question is:

“That the Bill to make certain
provisions for the insurance of
goods in India against damage by
enemy action during the period
of emergency be taken into con-
sideration.”

The motion was adopted,

Mr. Deputy-Speaker: The House
will now consider* the Bill clause by
clause. There are no amendments to
clause 2 of the Bill. The question is:

“That clause 2 stand part of the
Bill."”

The motion was adopted,
Clause 2 was added to the Bill.

Clause 3.— (Goods insurable under
the Act)

Mr, Deputy-Speaker: What are the
amendments to clause 3.

*Emergency Risks (Goods) Insurance Bill,
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Shri Krishnapal Singh (Jalesar):
Sir, 1 beg to move:

Page 3, line 39—
add at the end—

“and a copy of such notification
shall be laid on the Table of the
House of the People for a period
of 30 days or duration of the ses-
sion, whichever is less” (1)

Mr. Deputy-Speaker: Does he want
to say anything?

Shri Krishnapal Singh: No, Sir.
There is not very much to be said
about it.

Shri Kashi Ram Gupta: Sir, I Beg

to move:
-

Page 3,—
after line 39, insert—

“(2A) The Central Government
may also {ix a minimum exemp-
tion limit from insurance, of the
value of ronds, which may be
covered by the Scliciae under the
Act” (T)

Sir, 1 only want*te say this muech,
that from my peint of view the goods
in transit are not covered by the pro-
vision mentioned on page 8 of the
Bill, and hence it iz necessary to put
in this clause 2A here saying that the
Central Government may also hx a
minimum exemption limit which may
be covered by the scheme of the Act
and this may apply to the goods in
transit.

Mr. Deputy-Speaker: Are you
accepting any of them?

Shri Morarji Desai: About a copy
of the notification being laid on the
Table of the House, I would certainly
like it to be accepted but I would like
it to be worded like this:

Page 3, line 39—
add at the end—

“and a copy of such notification
shall be laid after it has been
‘made. nn the Table of each House
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of Parliament when such House
+is in session for a period of thirty
days or for the duration of the
session in which it is laid, which-
ever period is less”

Mr. Deputy-Speaker: Are you
accepting it?

Shri Ranga: Yes.

Mr. Deputy-Speaker: What about
the amendment of Shri Kashi Ram
Gupta?

Shri Morarji Desai: I cannot.

Mr. Deputy-Speaker:
Member pressing it?

Shri Kashi Ram Gupta: No, Sir; I
withdraw,

Is the hon.

Mr. Deputy-Speaker: Has the hon.
Member the leave of the House to
withdraw his amendment No. 77

Amendment No. 7 was, by leave,

withdrawn.

Mr. Deputy-Speaker: I shall now
put amendment No. 1, as modified by
the Finance Minister, to the vote of
the House.

The question is:
Page 3, line 39,—
add at the end—

“and a copy of such notification
shall be laid after it has been
made, on the Table of each House
of Parliament when such House is
in session for a period of thirty
days or for the duration of the
session in which it is laid, which-
ever period is less.” (1 as modi-
fied)

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

“That clausé€ 3, as amended stand
part of the Bill”

The motion was adopted,

Clause 3, as amended, wds added te
the Bill.
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Clause 4 was added to the Bill.

Clawse 5.— [Emergency Risks (Goods)
Insurance Scheme]

Amendment made:

Page 7, line 21—

for “such rate as may, for the
time being”, substitute

“a rate not exceeding three
per cent per annum of the sum
insured as may.” (9)

(Shri Morarji Desai)

Shri Krishnapal Singh: I beg to
move:

Page 7, line 29—
add at the end—

“and a copy of such amend-
ments shall be laid on the Table
of the House of the People for a
period of 30 days or the duration
of the session, whichever is less.”
(2)

Shri Morarji Desai: As in the case
of clause 3, T will accept amendment
No. 2 in a modified form, which will
read as follows:—

Page 7. g/te- line 29, insert—

“(6) Fvery Scheme shall  bhe
Iaid @5 soon as may be after it
is made, before cach Houee of
Parliument while it is in session
for a total period of thirty l..s
which may h> comprised in one
session or in two or more succes-
sive sessionz, and if beforpg the
expiry of the session: in which 1t
is so laid or the sucressive scs-
sions aforesaid, hoth Houses agrec
in making any modification in the
Scheme or both Houses agree that
the Scheme should not be made,
the Scheme shall thereafter have
effect only in such modified form
or be of no effect, as the case
may be; so however that any such
modification or annulment shall
be without prejudice to the wvali-
dity of anything previously done
under the Scheme.”
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Mr. Deputy-Speaker: I will now put
amendment No. 2 as modified by Gov-
ernment to the vote of the House,

The question is:

Page 7, after line 29, insert—

“{6) Every Scheme shall be
laid, as soon as may be after it
is made, before each House of
Parliament while it is in session
for a total period of thirty days
which may be comprised in one
session or in {wo Or more succes-
sive sessions, and if before the
expiry of the sessions in which it
is so laid or the successive ses-
sions aforesaid, both Houses agree
in making any modification in the
Scheme or both Houses agree that
the Scheme should not be made,
the Scheme shall thereafter have
effect only in such modified form
or be of no effect, as the case
may be: so however that any such
modification or annulment shall
be without prejudice to the wvali-
dity of anvthing previously done
under the Scheme.” (2 as modi-
fied)

The motion was adopted,

Mr. Deputy-Speaker: The question
is:

“That  clause 5, as amended,
starnd purt of the Bill.”

The motion was adopted,

Clause 5. as amended., was added to
the HRill.

Clause 6 wns added to the Bill.

Shri Hari Vishnu Kamath: Sir, may
I make a reguest to you? After you
have said that a particular clause do
stand part of the Bill you may kindly
sit down for a few seconds, and sce
whether anybody wants to say any-
thing on that clause.

Mr. Deputy-Speaker: I am always
looking around.

Shri Hari Vishnu Kamath: You are
only looking at the Bill and papers.
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Clause 7.- (Power to make insurance
compulsory)

Shri Kashi Ram Gupta: I am not
moving amendment No. 8.

Shri Krishnapal Singh:
move:

Page 8, lines 13 to 15,—

omit “and with further fine
which may extend to five hundred
rupees for every day after the
first on which the contravention
continues.” (3)

I beg to

Shri Morarji Desai: The punish-
ment gught not to be lessened. If at
all, it has to be enhanced.

Mr, Deputy-Speaker: Do you press
it for a wvote?

Shri Ranga: We want to press it.

Shri D. C. Sharma: I want that on
page 8, line 11 for the words “exceed
fifty thousand rupees” the words
“exceed thirty thousand rupees” to be
substituted. I Ll I'l

Mr, Deputy-Speaker: The question
is:

Page 8, lines 13 to 15—

omit “and with further fine

which muay extend to five hundred
rupees for every day after the
firet on which the contravention

continues.”  (3)
The motion wuy negutived,
Mr. Deputy-Speaker: I will now
put clause 7 to the vole of the IHouse.

Shri Ranga: What about the sug-
gestion of Shri Sharma?

Shri Morarji Desai: If the House
has no opposition, I wiil accept it.

The D®puty Minister in the Minis-
try of Finance (Shri B. R, Bhagat):
But there is no amendment.

Shri Ranga: We are getting confus-
ed. Shri Sharma was saying..

Mr. Deputy-Speaker: But he has
not tabled any amendment.
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Shri Ranga: But the Minister says

that he is prepared to accept it if the
House has no objection.

Mr. Deputy-Speaker: Order, order.
No amendment has been moved to
that effect.

Shri Ranga: Is the Finance Minister
not in favour of it?

Shri Morarji Desai: I said that I am
in favour of it, if it is acceptable to
the House,

Shri Ranga: That is exactly what
we have been saying. Surely, the
House wants it.

Shri Morarji Desai: If the I{ouse
wants it, I will make the motion.

Mr. Deputy-Speaker: Unless there
is an amendment, how can I put it
to the vote?

Shri Ranga: The Finance Minister
can move ijt.

Mr. Depuly-Speaker: He has not
moved il so far.

Shri Morarji Desai: 1 beg to move:
Page 8, line 11,--
for “fifty" substitute “thirty” (10).

Mr. Deputy Speaker: The question
is:

Page 8, line 11,—
for “fifly™ substitute “thirty™ (10)

The motion was adopted.
Mr. Deputy-Speaker: The question
is:
“That clause 7, as amended,
stand part of the Bill”

The motion was adopted.

Clause 7, as amended, was added to-
the Bill.

Clause 8 was added to the Bill.
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(Restrictiong on carrying
on of certain insurance business)

Shri Krishnapal Singh: I beg to
move:

Page 8,—
omit lines 40 and 41. (4).

Shri Morarji Desai: | do not accept
that amendment.

Shri Krishnapal Singh: Then I would
like to withdraw it

Mr. Deputy-Speaker: Has the Lon.
Member the leave of the House to
withdraw his amendment? :

Some Hon, Members: Yes.

Amendment No, 4 was, by leave, with-
drawn,

Mr. Deputy-Speaker: The

question
is:

“That clause 9 stand part of the
Bill”

The motion was adopted.
Clause 9 was added to the Bill.
Clauses 10 tp 11 were added to the Bill,
Clause 12 was added to the Bill.
Clause 13 was added to the Bill,
Clauses 14 1o 17 were addeq to the Bill,

Clause 1. the Enacting Formula and the
Title were added to the Bill

Shri Morarji Desai: Sir, I beg to
move:

“That the Bill, as amended, be
passed”

Mr. Deputy-Speaker: The
1s:

question

“That the Bill, as amended, be
passed”

The motion was adopted.

Mr. Deputy-Speaker: We will now
take up the Emergency Risks (Facto-
ries) Insurance Bill. The question is:

“That the Bill to make provi-
sions for the insurance of certain
property in India against damage

7, 1962
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by enemy action during the period
of emergency, be taken into con-
sideration.”
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The motion wgs adopted.
15.20 hrs. .

Mr. Deputy-Speaker: The House
shall now take up clause-by-clause
consideration of the Bill. There are
two amendments to cluuse 2 notice of
which has been given hv Shri Guha
and Dr. Singhvi. Both of them are
not here; so, they are not moved.

The question is:

“That clause 2 stands part of the
Bill.”

The motion wgs adopted.

Clause 2 was edded to the Bill.

Clause 3—[Emergency Risks (Fac-
tories) Insurance Scheme.]

Shri Krishnapal Singh: Sir, I beg to
move:

Page 5—
(i) in lines 3 and 4,—

omit “at which the policy of insu-
ranee was taken out, or”

(ii) in line 4,—
omit “whichever is less™ (1)
Page 5,—

omit lines 8 to 12. (2)
Page 5, line 28,—

add at the end—

“and such scheme shall be laid
on the Table of the House of the
People for a period of tiirty days

or the duration of the session,
whichever is less” (3)

Shri Narasimha Reddy (Rajampet):
1 am not moving my amendmen:
(No. 15).
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Amendment made:
Page 4, line 20,—

for “such rate as may, for the’
iime being,"” substitute—

“a rate not exceeding three per
cent per annum of the sum insur-
ed as may” (16)

(Shri Morarji Desai)

Shri Morarji Desal: Sir, I do not
accept the other amendments.

Shri Krishnapal Singh: Sir, T with-
draw them.

Mr. Deputy-Speaker: Iias the hon.
Member the leave of the House to
withdraw his amendment; Nos 1, 2
and 37

Amendmlents No. 1, 2 and 3 were, by
ileave, withdrawn.

Shri Morarji Desal: But may I say
about the Scheme to be laid on the
Table of the House that I should cer-
tainly like to accept that as modified
by the other amendment.

Shri Bade (Khargone): What is that
amendment? ’

Mr. Deputy-Speaker: It is regard-

Ing the laying of the Scheme on the

Table of the House.

Amendment made:
Page 5, after line 28, insert—

*“(7) ‘Every Scheme shall be
laid, as soon as may be after it is
made, 'before each House of
Parliament ‘while it is In sessoin
for a total period of thirty days
which may be comprised in one
session or in two or more succes-
sive sessions, ang if before the ex-
piry of the sessiong in which it is
so laid or the successive sessions
aforesaid, both Houses agree in
making any modification in the
Scheme or both Houses agree that
the Scheme should not be made,
the Scheme shall thereafter have
effect only in-such modified form
or be of no effect, 2s the case may
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be; so however that any such

modification or annulment shall

be without prejudice to the vali-

dity of anything previously done

under the Scheme."” (18)

(Shri Morarji Desai)

Mr. Deputy-Speaker: The question

“That clause 3, as amended,
stand part of the BIill”

The motion was adopted,

Clause 3, as amended, was added to

the Bill.

Clanse 4 was added to the Bill.

Clause 5— (Duty of owner of factory
to insure against emergency risks)

Shri Krishnapal Singh: Sir, I beg to

move:

1 H
Page 6, lines 31 to 35—

omit “and with a " further fine
which may extend to oné thousand
rupees for every day after the
first on which the contravention
or failure continues, ‘and ‘such
punishment shall be without pre-
judice to any other penalty or lia-
bility incurred in consequénce:-
of such contravention or failure"”

(4)
Shri Kashi Ram Gupta: I beg to

move:

Page 6, line 14,—
add at the end—

“Where the ownership of any
factory building wests in the
Central or State Government, Cor-
poration or a  Co-operative
Society, or any Industrial Area or
Estate, the respective owner shall
be responsible for payment of
insurance amount’on the value of
the building. In such cases, the
occupier shall be held responsible
only for insurance amount payable
on machinery and other articles
covered by the Act and owned by
him.” (10).
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Shri Morarji Desal: I cannot accept
the amendment because cannot make
all these distinctions. It will be seen
that the person who has to pay is the
Proper person.

Shri Kashi Ram Gupta: I could not
hear what he said.

Mr. Deputy-Speaker: He is not
accepting it.

Shri Kashi Ram Gupta: What is the
reaseon for it?

Shri Morarji Desai: The reason is
that it is not necessary to make this
distinction. Government wil] be tak-
ing care to see that the proper person
pays. If we cannot take it from the
proper person, we must take it from
the other person. But we will not take
it from both.

Mr. Deputy-Speaker: Are the
amendments being pressed?

Shri Krishnapal Singh: Sir, I wish
to withdraw my amendment No. 4.

Shri Kashi Ram Gaupta: Sir, 1 also
wish to withdraw my amendment
No. 10.
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Mr. Deputy-Speaker: Have the hom
Memberg the leave of the House to
withdraw their amendments?

Amendments No. 4 gnd 10 were, by
leave, withdrawn.

Mr. Deputy-Speaker: The question
is:

“That clause 5 stand part of the
Bill.”

The motion was adopted.
Clause 5 was added to the Bill.
Clause 6 was added to the Bill.

Clauses 7 and B were added to the
Bill,

Clause 9 was added to the Bill.

Clauses 10 to 13 were added to the
Bill.

Clause 14 was added to the Bill.

Clause 15~ (Power to erempt

factories)

Shri Kashi Ram Gupta: Sir, I beg
to move:

Page 10,—

after line 36, insert—

“(3) The factories categorised
under Small Scale Industries and
situated in rural areas (villages or
towns) having a population of less
than five thousand persons shall
remain exempted from insurance
under this Act, without having the
necessity of notification to this
effect in the Officia] Gazette, sub-
ject to the following conditions:

(i) that the face wvalue of such
factory buildings is below
forty thousand rupees;

(ii) that the factory employs less
than twenty persong under the
Factories Act"” (11)
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Shri Morarji Desai: It is not possible
for me to make a distinction between
small factories in villages and small
factories in cities, I do not know how
this exemption has to be made. As a
matter of fact it was suggested by
some hon, Members also that no
exemption should be made or the
exemption should be specified. There
is no intention to exempt any factory
in this matter because all factories
ought to be included. If there is any
case at any time of exempting any
factory, certainly a notification wil] be
made and that will be laid before the
House.

Shri Kashi Ram Gupta: Sir, I with-
draw the amendment.

Mr, Deputy-Speaker: Has the hon.
Member the leave of the House to
withdraw his amendment No, 117

Amendment No. 11 was, by
withdrawn.

Mr. Deputy-Speaker:
is:

leave,
The question
“That clause 15 stand part of the
Bill.”
The motion was adopted,

Clause 15 was added to the Bill.
Clause 16 was added to the Bill.

AGRAHAYANA 16, 1884 (SAKA, Risks (Factories)

4832
Insurance Bill

Clause 17— Power of Central Gov-
ernment to extend the Act and Scheme
to undertakings)

Shri Kashi Ram Gupta: Sir, T beg
to move;

Page 11,—

After line 17, insert—

“Provided that open Cast Mines
not employing any machinery or
employing machinery of wvalue
below twenty thousand rupees
shal] remain exempted from the
application of this Act.” (12)

zaH foma & f Ot mard fomr &
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Shri Morarjli Desai: Where there is

no machinery, how is it a factory? I
cannot include it in this.

Mr. Deputy-Speaker: Does he press
the amendment?

Shri Kashi Ram Gupta: No. I with-
draw.

Amendment No. 12 was, by
withdrawn.

leave,

Mr. Deputy-Speaker: The mction is:

“That clause 17 stand part of
the Bill.”

The motion was adopted.
Clause 17 was added to the Bill,

Clause 18 — (Powers of Central Gov-
ernment to extend the Act to
inland vessels)

Amendment made:

Page 13, line 14,—for “to a factory"”.
substitute “to a fgctory:

Provided that the rate of pre-
mium so fixed shall not exceed
ihree per cent per annum of the
sum insured.” (17).

(Shri Morarji Desai)



4833 Emergency Risks
Mr. Deputy-Speaker: The question
is:

“That clause 18, as
stand part of the Bill.”

amended,

The motion was adopted.

Clause 18, as amended, was added to
the Bill,

Clause 19, was added to the Bill
New Clause 20

Shri Morarji Desai: 1 would substi-
tute the following for the amendment
which is there (No, 14) which seeks to
insert new clause 20.

1 beg to move:
Page 13, after line 21, insert—

“Notifications unler sections 15,
17 or 18 to be laid before Parlia-
ment

20. A copy of every notification
made by the Central Government
under sections 15 17 or 18 shall be
laid after it has been made, on the
Table of each House of Parliament
when such House is in Session for a
period of thirty days or for the dura-
tion of the Session in which it is laid,
whichever period is less”

Shri Ranga: Thanks very much,

) Mr. Deputy-Speaker: The question
is:.... :

Shri Hari Vishnu Kamath: On
a point of clarification, Sir, may I ask
the Minister whether, according to
the usual formula, the House or both
Houses will have the right to modify
or annu] if also?

Shri Morarji Desai: Tn one it is
given the right specifically, If the
House modifies, it will come into
effect,

Mr. Deputy-Speaker: New
20 as moved by the Thon.
Minister. The question is:

clause
Finance

Page 13, after line 21, insert—

“Notifications under sections 185,
17 or 18 to be laid before Parlia-
ment.
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20. A copy of every notification
made by the Central Government

under sections 15, 17 or 18 shall be
laid after it has been made, on the
Table of each House of Parliament
when such House is in Sessiorn for a
period of thirty days or for the dura-
tion of the Session in which it is laid,
whichever period is less.”

The motion was adopted.

Mr. Deputy-Speaker: The question
ie:
“That New Clause 20 be added
to the Bill.”

The motion was adopted.
New Clause 20 was added to the Bill.

Mr. Deputy-Speaker: The question
is:
“That clause 1, the Enacting

Formula and the Title stand part
of the BillL"

The motion was adopted.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

8hri Morarji Desal: I beg to move:

“That the Bill, as amended, be
pB.SSEd."

Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Shri Ranga (Chittoor): I have ouly
two observations to make. I wish to
thank the Finance Minister for hav-
ing helped the House to have this
new clause 20 added on to the Bill as
it was introduced. It does not gene-
rally happen that Members do not
themselves take the initiative in the
direction in which this clause 20
wants the Bill to be amended. But, it
has happened on this occasion and it
speaks well indeed of the sense of
Auty and initiative of my hon. friend
the Finance Minister that he should
have thought of it on his own and
suggested this amendment. Therefore,
I wish tp thank him as well as to
congratulate him.
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Secondly, I would like to make one
observation which will cover not only
this Bill, but various other Bills in
regard to the manner in which our
Secretariat is expected to deal
with these amendments. In addition
to stating as they are stating here,
page 3, line 30, and stop there and give
the text of the amendment. In addition
to that, I would like them to mention
the number of the clause and sub-
clause in which we want this parti-
cular amendment 1o be made. If it is
put in that way, it will be very easy to
keep pace with the Chair as and
when you take us these things. Other-
wise, they will be put to.. .

Mr. Deputy-Speaker: Hon. Mem-
bers must be alert having tabled
amendments.

Shri Ranga: There is a limit to our
alertness also. That is why, in fact..

Shri Harl Vishmu Eamath: You
should be a little less fast,

Shri Ranga: I am not eriticising.

Mr. Deputy-Speaker: 1 have been
asking hon, Members if there is any
amendment to be moved.

Shri Ranga: Even then, the Mem-
ber has got to turn to the Bill.

Mr. Deputy-Speaker: You cannot
arcuse me that I am too fast.

Shri Ranmga: I am only making a
suggestion. The earlier practice was
to say in clause such and such, for
the words such and such, substitute
the following. Instead of that, a new
practice is developing here. It may
be a little simpler. Nevertheless, 1
want the clause also to be mentioned.

Mr. Deputy-Speaker: It is put there.
Against every amendment the clause
is put. The hon. Member does not
see. It is not my mistake.

Shri Morarji Desal: The clause is
mentioned here. for every amend=
ment

Shrl Ranga: It is put in such a sta-
tistical manner that it is not so very
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easy. Formerly, il usixi 1o be put in
that way. It is much beticr to put it in
that maner. You are only economis-
ing a fiw words.

Mr. Deputy-Speaker: As apainst
every amendment, the clause to which
it relates is mentioned.

Shri Hari Vishnn Kameth: [t is giv~n
in the margin. It should be in the
body itself, he says.

Shri Ranga: I would like it to say,
in clause such and such, in sub-clause
such and such, page 3....

Mr. Deputy-Speaker: This is emer-
gency economy. We have to save
time, paper and printing charges.

Shri Ranga: Thank you.

Dr. M. S. Aney (Nagpur): Sir, only
one remark I have to make in regard
to this Bill. I support the motion
that the Bill, as amended, be passed.
In doing that, I want to make one ob-
servation about the words ‘emergency
risk’ about which I have made some
remarks in the course on the discus-
sion on the last Bill. I think I was
not quite intelligible to the Members
when I made the speech.

The words ‘emergency risk’ should
be clearly understood. These two
Bills deal with emergency risks. The
definition of ‘emergency risk’ is given
in clause 2 (1). I want to bring out the
fact that it is some risk that has arisen
out of action taken by an enemy or
action in combating an enemy or
m repelling an imagined attack by an
enemy. In imagined attack by a
person, somebody attacl: and how to
repe] the attack The (Zovernment has
to take up this position for tha sake
of training their men as to how
to attack .the- enemy. Imaginary
situations are resortad to for the
purpose of training the people. There-
fore, these attacks are attacks under
proper authority. Imagined attacks
by an enemy are made by petSons
under proper authority. If any risk
arises out of that, that 1s covered by
emergency risk. But, if a private
person makes an attack, 'what hap-
pens? The hon. Minister said that
even a private person may do it
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there may be nobody to give him au-
thority and even that risk must be
covered. I cannot imagine how a
private person can think of re-
pelling an imagined attack by an
enemy. If he does that, it is for a
different purpose. I want him to at
least add the words “under proper
authority”,

Mr. Depuiy-Speaker: We have
passed the Bill.

Dr. M. S. Aney: In giving effect to
this section, when the rules are fram-
ed, he should make some such sug-
gestion and then the difficulty will be
solved. That is sl

Shri Morarji Desai: May I say that
this imagined attack will apply only
In cases of attack which has to come
and the people are asked to va-
cate something, which is a thing which
can be covered and that ought to be
covered. That would be only if the
Government authorises them to do so.
Unless the Government authorises,
nobody is going to pay.

Mr. Deputy-Speaker: The gquestion
is:

“That the Bill, as amended, be
The motion was adopted.

15-39 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
(TwELFTH REPORT)

8hri Hem Raj: I beg to move:
“That this House agrees with

the Twelfth Report of the Coms-

mittee on Private Members' Bills

and Resolutions presented to the
House on the 5th December, 1962.”

Mr, Deputy-Speaker: Motion movea:
“That this House agrees with
the Twelfth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
Houge on the 5th December, 1062."

System

Shri D. N. Tiwary: I would suggest
that the time for the discussion of this
Resolution should be extended

Mr. Deputy-Speaker: Afterwards, I
will come to that.

Shri Harl Vishnu Kamath: He wants
to speak on the motion.

Shri D. N. Tiwary: I want that the
time allotted for Shri Yashpa] Singh's
resolution should be extended

Mr. Deputy-Speaker: The hon
Member is referring to the pending
resolution. That is a different matter.
I ghall now put the motion regarding
the report of the Committee on Pri-
vate Members' Bills and Resolutions
to vote.

The question is:

“That this House agrees with
the Twelfth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 5th December, 1962.%

The motion was adopted

1541 hrs

RESOLUTION RE: AYURVEDIC
SYSTEM—contd,

Mr., Deputy-Speaker: The House
will now take up further discussion of
the following resolution moved by
Shri Yashpal Singh on the 23rd Nov-
ember, 1962, namely: —

“This House is of opinion that
allopathic system of medicine be
replaced by the Ayurvedic system
in the country.”.

The time allotted is 1 hour. Six
minutes have already been taken, and
there is a balance of 54 minutes,

Shri D. N. Tiwary: The time for
this resoluticn should be exiended.
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